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2 Fx. Appeal No. 55043 & 54429/14

per Mr. Anil Choudhary

Both the appeals arise froms COMmmMon 1A
No.NOL/EXCUS/000/APP/54-55/2014 dated 27.02.2014 passed by
Commissioner of Central Excise (Appeals) & 5. Tax, Noida. The
Ex.Appeal No. 54429/14, was fixed on 21/10/2015, but on mentioning
and drawing the attention of this Banch that since both the appeals
arise out of the common impugned order, the same are being taken

up together for hearing and disposal.
2, Heard the parties.

3. The appeliant s a registered dealer under Central Excise and is a
manufacturer of Excavators, Backhoe Loader and Skkﬁ[ Steer falling
under chapter sub-heading nurﬁber 3429 of the schedule to the
Central Excise Tariff Act, 1985. In the course of audit, it was observed
thal the appellants were taking credil of service tax paid by the
differant service Centrguf the dealers and the same appears (0 be not
admissible. Both sides agree that the issue in the present appeals 1s
squarely covered by Final Order No.51645-51647/2015 dated

12/5/2015 passed in Appeal Nos.E/50525/14 & 59030-59031/2013.

4, As the issue in the present appeal is the same and the parties
are also of the same, I allow these appeals following the earlier order

af this Tribunal. The relevant paras are guoted herein betow

»5  The facts of the case are that the appelant is

manufacturer of eguipments and sefling thesc equipments through its

dealers to the customers with warranty clause. During the impugned
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